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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
AT HYDERABAD

ORIGINAL _APPLICATION NO. 120[97
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DATE OF CROER : 05-02=-1997,
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A.Chandrasekharan

ses Applicant
And

1« The Sr.O0ivisional Engineer,
Co-ordination, S.C.Rlys,
Guntakal, Ananthapur Division.

2. 5r.0ivisional Paersonal Officer,
sC Rlys, Guntakal, Ananthapur Division,

3. Asst., Engineer, SC Rlys, Pakala,
Chittoor Oivision,

4, Sr,Sectian Engincer / Works,
~ SC Riys, Renigunta, Chittoor Division.,

..+ Respondents

Counsel for the Applicant : Stri M.P.Chandramouli

Counsel for the Respondents :  Shri V.Bhimanna, SC f

CORAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI
THE HON'BLE SHRI R.RANGARAJAN : MEMBER

(Order per Hon'ble Shri Justice M.G.Chaudhari,
Uice—Chairman)o
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(Order per Hon'ble Justice Shri M.G.Chaudhari, UC).

Shri M.P.Chandrameuli, counsel for the applicant

Shri V.Bhimanna, Standing Counsel appsared for the responds

2, The applicant is given liberty to file a rgprese

+

ants.

ntation

if so advised either to the Sr.Divisional Personrel (fficer, GTL

or the Divisional Rpilway Manager, Guntakal against the orcer of

transfer c¢t.28~1-97 and pray for such reliefs as he may be

adﬁisad .

With this liberty the learmed counsel is permitted to withdrauw

the 0.A. without prejudice to future rights and remedies of the

A ]

applicant. ’ i

3. No order as fto costse.
1N W ZE
(R .RANGARAJAN) | (M.G.CHAUDHARI)
Member (A) Vice=Chairman
Dated: 5th Fepruary, 1997, ﬂé 1.
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To

1. The Sr.Divisional BEnginedr,
Go=ordination, SC Rlys,
fa Guntakal, anantapur Ddvision.

2, The sr.Divisional Personal Officer,
SC Rlys, Guntakal, Anamtapur Division.

3, The Assistant Engineer, SC Rlys,
Pakala, Chittoor Division.

4. The Sr.Section Bngineer/Works,
SG Rlys, Renigunta, Chéttoor Division.

5, One copy to Mr.M.P.Chandramouli, Advocate, CAT, Hyd.
6. One copy to Mr.V.Bhimanna, SC for Rlys, CAT.Hyd.
7. One copy to Library, CAT.Hyd.

8, One spare COpY.
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IN THeE CEWTRAL ADMINISTRATIVE TRIBUNAL
HYLERABALD BENCH- AT KYLERABAD

THE HON' BL}:. MR.JUSTICE M .G iCHAULHARI
Vi L,L—-ChAI RMAN

. D
. QQQ\&O\Q\&QO\A
B RATENDRA-REASAD

MEMBER( ADMN )

THE HON BLE MR.

el

‘ated: § - ;_-1997
CADER ¢ EUIGMENT >

%.A./R.A/C.A. No.

0.:.50. \A l@ )0\7

T.3.No. : (W.P. )

Admitte d/ an¢ Interim [drecdtlhons

- ‘ . . Lasued.’

Elowedl

D.sposed of with dijections
L smissgd.
3 : Dismissed as withdrawn.

[

dsmisspd for defaylt.

(rdere /Rejectéd,

pvm. . ' to order as to cos:s. -
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